
Office Divisional Director, Social Forestry Division, Meerut. 

Letter No.  5205 /35-3                                                       dt. 06-03- 2023 

To, 

The Registrar (General), 

National Green Tribunal 

Principal bench 

New Delhi 

No.  

 

Subject: -  In compliance of order dated 19-09-2022 and 11-01-2023 passed by Hon’ble NGT 

  in OA  No  595/2022 titled by Sarita Singh Vs State of U.P. 

 

Sir, 

  In the above case Hon’ble Tribunal has directed in order dated 19-09-2022 that  

…’’in the application raise questions relating to environment arising out of the implementation of 

the enactments specified in Schedule Ito the National Green Tribunal Act, 2010. In view of the 

allegations made in the application, we consider it appropriate that a Joint Committee be 

constituted to verify the factual position. Accordingly, we constitute a Joint Committee comprising of 

State PCB, Divisional Forest Officer and District Magistrate, Meerut and direct the same to meet 

within two weeks, undertake visits to the site, look into the grievances of the applicant, associate 

the applicant and concerned persons, verify the factual position and submit its report within one 

month by e-mail at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF 

and not in the form of Image PDF. The State PCB will be the nodal agency for coordination and 

compliance’’ 

In compliance of the above order Revenue Department, Forest department and UPPCB has 

inspected the said alleged site. Joint inspection report along with map and SDM, Mawana, Meerut 

report Ref. No. 1215/ST-Mawana/2022 dated 27/12/2022 is annexed. 

According to the report as per revenue records of  village Nagla Gosai Pargana Kithore Tehsil 

Mawana District Meerut the said Khasra No 538Mi (area 0.4050 Hect), Khasra No 569Mi (area 

39.1150Hect), Khasra No571/1/1Mi (area 1.960Hect), Khasra No 572Mi (area 14.8840Hect), Khasra 

No 600Mi (area14.0620Hect), Khasra No 602/1Mi (area 0.6320Hect), Khasra No 607/2/1Mi (area 

0.0250Hect), Khasra No 624/Mi (area 0.1770Hect), Khasra No 622Mi (area 0.2280 Hect).Total No 9 

Rakba having Total area 71.4880 Hect which are as per revenue record reported to be alake 

(Category 06 (1) ) i.e. Jheel .  

At present on ground The Khasra No 538Mi (area 0.4050Hect) was found to be having green tree 

covered i.e. Forest like. The Khasra No602/1Mi (area 0.6320Hect), Khasra No 622Mi (area 0.2280 

Hect) was found vacant. The Khasra No 569Mi (area 39.1150Hect) and Khasra No 572Mi (area 

14.8840 Hect) on which a Bengali Bastiis situated partially. The Khasra No 571/1/1Mi (area 1.960 

Hect),Khasra No 600Mi (area 14.0620 Hect), Khasra No 607/2/1Mi (area 0.0250Hect), Khasra 

No624/Mi (area 0.1770Hect) on which villagers are cultivating partially on the area which 

iscategorized as category 06(1) i.e Jheel .  
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On 17
th

November 2022 team members through munadi (verbal announcement  in local language) 

communicated  to local bengali basti people to vacate this govt land . 

As per SDM Mawana joint report the peoples residing in Bangali Basti for last 40 years, as they are 

cultivating thefields in village Nagla Gosai Pargana Kithore Tehsil Mawana District Meerut for there 

livelihood. These people does not have any permanent house and residing in the said area for last 40 

years. 

The said area falls under the Hastinapur wildlife sanctuary boundaries, where any type of 

agriculture/housing purpose could not be allowed on Government land . For rehabilitation of Bengali 

Basti people the only option is to rehabilitate them to some other suitable place after selection of 

suitable place. 

Forest Range officer Parikshitgarh Range vide letter no 112/35-1 dated 03-12-2022 informed that 

the said khasra numbers where partial agriculture & Bengali bastilocatedis recorded as Jheel (type 

06) in revenue records. This government revenue land comes under boundaries of Hastinapur 

wildlife sanctuary. Forest team is doing coordination with revenue officials to vacate the said land.  

Joint Committee report was filed by RO UPPCB vide email dated 05-01-2023 in compliance of Honble 

NGT order of dated 19-09-2022. 

In brief ,the said land is under category 6 jheel land as per revenue village record which is  being 

monitored & managed by revenue officials . As per Forest land records,  No encroachment was 

found on Reserve Forest/Protected Forest land.Forest dept is pursuing the matter with revenue 

officials . 

The factual report/brief note is being submitted along with the report for your kind perusal and 

further action in this regard. 

With regards, 

Enclosure : factual report. 

Your’s faithfully, 

 

 

Divisional Director 

Meerut Social forestry Division, 

Meerut. 

Copy To: 

1- CCF Court Case, U.P. Lucknow. 

2- CCF Western Zone U.P. Meerut. 

3- CF Meerut Circle, Meerut. 

4- D.M, Meerut. 

5- RO UPPCB, Meerut. 

Divisional Director 

Meerut Social forestry Division, 

Meerut. 
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